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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH,
new DEIHI.

1. J.A.NO.1597/91 Date of Decision:

1, Shri S.K.Shartna, ,
Signal Inspector Gr.II(Instructor,
S & T Training School,
Ghaziabad •

2. Shri Ashok Wrma,
Signal Inspector Gr.II,
Hazarat NizaEBmuddin,
New De Ihi.

S&I Section,
Niz^romuddln,
New Delhi.

4, Shri canesh QPs,
Signal Inspector Gr. II>
C.S.I. (Uest),
rtoti Bagh,
New Delhi .

(By Aduocate: Shri B.S. Rain bo)
VERSUS

Union of India through .
the General Ranager,
Northern Railway,
Baroda House,
New Delhi.

2. The Chief Signal & Teleoowraunication,
Engineer,
Northern Railway,
H.g. Office, Baroda House,
New QBlhi.

3. The Chief Personnel Officer,
Notthezn Railway,
Baroda House,
New Delhi. ...•••••

(By Advocate: Shri R.L. Ohawan)

0 .A > No. 1342 of 1995

Shri R .1. Gup ta
s/o l^te Shri Hardow Prasad,
S.I. Gr. II, Rai Bareli,
Lucknow Division, Northern Railway,
Lucknow. ..•••••

(By Advocate: Shri B.S. Raines)

VERSA S

1. The Chairman,
Railway Board,
Rinistry of Railway, Rail Bhayan,
New Delhi.

A

APPLICANTS

respondents

APPLICAN T



^

- 2 -

2. The General Manager, (Personn el)»
Northern Railway,
aarocJa House,

New Delhi*

3. The Chief Sigpal & Tel ec»mraunication
Engineer,

NBrthem Railway,
Baioda House,
New Delhi. ••••••••. JRESPON DEN TS

<By Advocate: Sbri RiL. Qhauan)

OP RftH

HON'BLEMR. s.r. adige, member (a)

HON'BLE OR. A, VEDAVALLI, MEMBER (O)

3UDGMEN T

BY HDN'BLE MR. S.R. ADIGE, MEMBER (A)

in O.A. No. 1597/91 >

In this application Shri S»K. Shafea and
three others^ all Sigaai In sp ec to Gr, 11^ hafe-sought

a direction ta inplment the panel of Signal Inspector

Gr. I issued on 16.i^91.

2. The respondents contend that while preparing

the impugned selection panel dated 16.4.91 certain

irregularities were committed, in a^ much ae three

candidates from Bikaner Division who were eligible

Were not allowed to take the selection test, and

thereby three candidates who would otherwise not have

been elgible were allowed to take the selection test.

Accordingly they propose to cancel the selections

held and the impugned panel dated 16.4.91 drawn yp

on the basis of that Selection and hold a fresh

selection in accordance with rules.
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4* Applic®nts' counsel Shri nainae has argued

that the three persons said to have bean

irregularly rejected from the selection could be

a ccOBBio dated even witiiout cancelling the inpugnad

list dated 16.4.91 as adequate ^^cancies exist.

He has relied on para 316 of IRETI UjI. I ®8 well as

the rulings in Harish Chandra Vs. UOI AIR 1967»

Delhi 46; Pre* Prakash Vs. UOI Air 1984 SC 1631;

V.K. Chattopa«jhyaya vs. UOI AT3 1990 (1) S71;

ATR 1987 (1) 502; and AT3 1992 (1) 114.

5. Respondents' counsel Shri chauian has

pointed out; and correctly in our opinion that none

of the instructions and rulings cited by Shri Piainee te
t r

avail the applicant in the facts and circumstances

of this particular c^se. Attention has been

invited to paragraph 215(c) and 219 (c) of IREJ1
I

Vol.1 which authorises the compettfit authority to ||
cancel any selection not held strictly in accordance |

with rules, and the Hon'bl e Supreme Qiurt's

judgment reported in SLO 1992 (1) 26 wherein it has

^ been held that such an irregularity once being

4>a 4*a/4 r«dnnn ^ h medetected cannot be The ruling on

A. Tripathi Vs. 3 .P . Gupta CS3 1993 (2) 212 is also

rel ewan t, tha t mere inclusion of any names in the

panel does not give that person an enforceable

right to be promoted.

6. Hence we see no reason to interfere in this

matter. This O.A, fails and is dismissed. Stay

orders if any are vacated. No costs.
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0 .ft.No. 1342/95

In this application Shri M.L ,Gup ta, signal

Inspector Gr*II has sought for a direction to

declare the same panel of Signal Inspectors Gr»I

issued on 16,4.91 as illegal ^nd void, as violation

of Articles 14 and 16 of the Oanstitution and to

direct the respondents no t to fill up the posts of

Signal Ihspector Gr. I on the basis of that panel#

2, The operative portion of our judgment in

0 ,A ,No, 1597/91 as contained in paragraph 6 thereof

above, uill be fully applicable in the prestfi t 0 ,A,

uhich is disposed of in terms of those contents#

No costs.

3# Let a copy of this judgment be placed in

bo th 0 .As#

Vv,

(OR.A.VEOAVALLI )
nanber(3)

( S.R.Aqi/e )
1*1emb er(A) .


